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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 1, there is one Amendment (No. 1) by Shri Vivek K. Tankha. Are

you moving it?
SHRI VIVEK K. TANKHA: No, Sir.
MR. DEPUTY CHAIRMAN: Okay. You are not moving it.
Clause 2 was added to the Bill
Clauses 3 and 4 were added to the Bill
Clause 1, the Enacting Formula and Title were added to the Bill
SHRIMATI NIRMALA SITHARAMAN: Sir, I move:
That the Bill be passed.

The question was put and the motion was adopted.

Statutory Resolution Disapproving the Epidemic Diseases (Amendment) Ordinance, 2020

(No. 5 Of 2020); And

*The Epidemic Diseases (Amendment) Bill, 2020

MR. DEPUT Y CHAIRMAN: Hon. Members, we will take up the second Bill listed
for today. It 1s the Epidemic Diseases (Amendment) Bill, 2020. There is also a Statutory
Resolution. Both of them have tobe discussed together.

Now, Statutory Resolution by Shri Binoy Viswam. Are you moving it?

SHRI BINOY VISWAM (KERALA): Sir, I move:

"That this House disapproves the Epidemic Diseases (Amendment) Ordinance,

2020 (No.5 of 2020) promulgated by the President of India on 22nd April, 2020."

Sir, I feel, the Bill, at the outset, is welcome and I welcome it. But, there is a serious

lapse in the Bill. The lapse is as follows. The Bill talks about violence. Section 1A talks

*Discussed together.
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about what constitutes violence. Section 1(a) defines what the 'violence' is. There have
been many incidents of viclence. What about the viclence from within? Many Press
reports are coming that in private hospitals, the healthcare workers and the frontline
workers are treated very badly. Their salaries are not paid. Their PPE Kits are not safe.
Their concerns are ignored. Hven the pregnant women have to pay when they are

COVID-infected. So, if this is a serious Bill to protect the ... {Interruptions)...
MR. DEPUTY CHAIRMAN: Thank you, Viswamji.

SHRI BINOY VISWAM: So, Sir, their sorrows, concems, and their real 1ssues are
to be addressed.

MR. DEPUTY CHAIRMAN: Thank you, Binoyji. Resolution moved.

Now, Dr. Harsh Vardhan to move a Motion for consideration of the Epidemic

Diseases (Amendment) Bill, 2020)

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES
(DR. HARSH VARDHAN): Mr. Deputy Chairman, Sir, [ move:

"That the Bill further to amend the Epidemic Diseases Act, 1897, be taken into

consideration.”

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Motion for

consideration of the Bill are now open for discussion.
Mr. Minister.
DR. HARSH VARDHAN: Sir, I would like to give the background in brief.
MR. DEPUTY CHAIRMAN: Yes, please be very brief.
DR. HARSH VARDHAN: Yes, Sir.

In 1897, following cases of bubonic plague in Mandavi, which was then a part
of the Bombay Presidency, and now in Gujarat, the British Government had actually got
this Epidemic Diseases Act, 1897 framed.

This Act had basically two provisions. One, to empower the States so that they

can further empower people to inspect places, like, railways and other such places; and,
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[Dr. Harsh Vardhan |

then, those who were suspected to be carrying an infectious disease they could be
quarantined or shifted to hospitals. Similarly, for the Central Government, it had powers
so that if the Government feels that there was an impending danger of any infectious
disease ammiving in the country through ships and vessels, they had the powers to
inspect and then isolate people who were either moving away from the ports or entering

the ports. This was, Sir, broadly the Bill

Now, we know that in this year 2020, there has been an extraordinary situation
all over the world and also in our country. We got affected by this new virus --
COVID-19. And, if you would remember that after about two months of cases, when
they started appearing, we had an unfortunate situation in the country because this
virus was a new virus and this was a new infection. People did not know much about
it. There were so many misunderstandings about the virus. There was a sense of stigma
and discrimination that got attached to the people who got infected with this virus.
Many of our health professionals, doctors, paramedical workers, and others who were
associated with the healthcare delivery system, were either insulted or hurt, in some
form or the other, when thev -- after having done their duty so efficiently and so
sincerely with utmost dedication -- were returning to their homes, they were treated
with this stigma, they were not allowed to enter in their societies and their localities.
And, when these people went for surveillance, they were either beaten or chased. So,
situations like this had started appearing and had significantly reduced the morale of
the healthcare workers. So, there was a very, very peculiar situation in the country and
everybody was feeling so sad and bad about it, including the Government. That was
the time when the Central Government thought they should proactively act on this
situation. When we reviewed, we found that there were some minimal laws in some
States, with limited powers, and there was a need to bring legislation or a law at the
Central level which could ensure that there is some sort of a prohibitory mechanism
which could put a stop to all these activities. That i1s why, in the context of that
background, on 22nd of April, the Government of India brought this Ordinance. Through
this Ordinance, we have, in fact, amended the Epidemic Diseases Act of 1897, whereby
for those who are causing viclence and hurt of any nature, grievance or insulting the
medical professionals and others, it has been made a cognizable offence, which cannot
be bailed out, a non-bailable offence, and also definite punishments have been

prescribed in terms of imprisonment from three months up to five years, or, from six
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months up to seven years, and, then, monetary fines, etc. This is broadly the crux of
this particular Bill. The Government has risen to the occasion at an appropriate time,
well in time. We have all noticed that after that, in fact, there has been a dramatic decline
in the incidents of violence against the medical professionals all over the country.
Those who have tried to resort to violence against the medical community have been
punished. There is a provision that any investigation has to be done within 30 days
and the results of the investigations and punishments etc., have all to be given within

one vear. So, the whole issue has been taken care of in a very comprehensive manner.

The questions were proposed.
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*Expunged as ordered by the Chair.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you have got two
minutes more. 3Uch UrH &1 e 3R &1

SHRI NEERAT DANGI: Sir, I was told that T have got 15 minutes. So, I have 11

minutes. This i1s my maiden speech and I must be given more time.
SHRI JAIRAM RAMESH {Karnataka): Sir, this 1s his maiden speech.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Maiden speech is not allowed in
this Session. Hon. Member, you have two minutes more. 370 il sifeTg|
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.
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eIl & BRI F T @R Iom e SThHT 61 FeiEer e A IR 9w+
HAR®E "Tell Bl eIsIel & S9F G Bl S W, WWwd b1 s HoudenlrEi
.. (FAFEF)...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you, hon. Member. You

will have to conclude.

N ARt sl W, § U@ g & " bedels B Vel g el e 9y A
SY bl Rl R

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you. Hon. Member, [ have

to move on. Your time 1s over.
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QmAierR] & Ty v Sl BRI &1 i § Howkd 8, o I8 8, Sl BRIl dilag
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, hon. Member, Ms. Saroj
Pandey.

SHRI BHUPENDER YADAYV (Rajasthan): Sir, I have got a point of order.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): One second, hon. Member.

3ft yft=s TTEF: TR, BT TP point of order ¥ AFFE Tawg St o a4l aro=) e+
wflg ), Afbd 81 W IS ol Hew AN BT 920 W9l §, o S 9 2141 @'yl
g% 5 » a1 d Sud G A A Blg ded g8 W v, 3raedigsl Heel & HHEl
U ddih 9§ A% Teld de Sl Wl 2 | HEER Eewr A dl S9al gt e are
Had #l PrRfAE] d gah W § F 38 Maret Syl

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, we would go into

the records and examine it. Now, hon. Member, Ms. Saro] Pandey.
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THIUT g Qe A orue el 9 9w far 81 wemNl @ Fued & fg S fd aedl
WAt St 3 oroe vy W garEn ¥ 1 W 1897 H wehlelM 3T ARTP & GRT HEHRT
B kA H HIBR dl Gkl bl W did gY 99 [99y AR¥eR UM wed &

*Expunged as ordered by the Chair.
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SHRI DEREK O'BRIEN {West Bengal): Thank you, Sir. Whenever any legislation
or ordinances come here, we always tell ourselves, we need to look at this in a
backdrop. And, what is that backdrop? The backdrop is that in the 2019 Lok Sabha
elections, the BIP Government led by Narendra Modi won 303 seats with 37 per cent
vote share. We remember that. At the same time, I would like to request this Government
to also remember that the States of West Bengal, Punjab, Telangana, Andhra Pradesh,
Kerala, Jharkhand, Chhattisgarh, Delhi and Rajasthan rejected you. The Chief Ministers
there are elected to run their States. You cannot cross the constitutional bar. You do
your work; let them do their work. They are elected Chief Ministers. Today, we are
passing the 'e' Bill. It 1s an eight letter word, 'epidemic’. But, in 1975, there was another
'E' word, which somebody tried to cross, and, then, you know what happened. Sir,

sinister provisions are also there in this Bill.
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Of course, we want to take care of healthcare workers. Whoe does not want to?
You thought about it in 2020, My State West Bengal has the West Bengal Medicare
Service (Prevention of Viclence and Damage to Property) Act, 2009. What happens to
this Bill? You are poking vour nose into my State. You are not elected there. See at
Amendment 2(a). Look at the original Bill. Now, the Bill says that vou can search
without any reason. It gives unqualified power to the Central Government; bus, train,
everything. Sir, this is an attempt to encroach upon the constitutional assigned
functioning of the States. Do not use the excuse of 'epidemic'. Please don't. Sir, look
at the imposition of fine. Yes, vou can impose fine. We have got the Bill already. But
what are you trying to do? The States must be authorised to take decisions at the level
of States. It prescribes a fine up to five lakhs of rupees or up to seven years punishment.
You cannot take away the right of the States. BIP is now telling us not to do politics.
Of course, we also do not want politics, and, that is why, we have not given any
amendments. In the true spirit of 'no politics’, I am not moving any amendment. 1 am
going to give the Government some real suggestions. Let them see whether my

suggestions are making sense or not.

Sir, Bengal has the Clinical Establishment Regulatory Commission headed by a
High Court Judge. It 1s of 2017. It has capped private hospitals overcharging patients;
also for all the tests. Why don't you consider this? As far as health insurance is
concerned, vour health insurance like our health insurance in Bengal is for ¥ 10 lakhs.
It covers healthcare workers, ward boys, ward girls. Okay. Good but what about the

allied workers. In Bengal, allied workers are also covered.

Third suggestion 1s about psychological stress, mental health of doctors and
healthcare workers. It 1s not covered. Please take our suggestion and bring it in the

rules.

Sir, the Centre 1s paying sixty per cent for all the schemes and the States are
giving forty per cent for all the schemes. But when it comes to taking credit, the Centre
wants to take all the credit. As far as Ayushman Bharat 1s concemed, you thought of
Ayushman Bharat, it is very good. Imitation is the best form of flattery. West Bengal
had Ayushman Bharat two years before you. It is fully cashless, paperless. The card
15 not in the name of the man, it 1s in the name of woman of the house. It includes the

wife's parents. You can use it for private hospitals. You can go outside.



Statutory Resolutions... [19 September, 2020] ..Government Bills 365

But, what do we hear from the BJP; this we did it first, this we did it first. Look
at the States. Don't only look at West Bengal. Look at other States. The only time you
get interested in a State 1s when you want to manufacture a majority. You wanted to
manufacture majority in Madhya Pradesh, you got excited; in Karnataka, vou get
excited; in Manipur, you get excited. ... {Inferruptions)... Sir, [ am going to stop. And,
of course, today one of your most loyal State allies also told you to take a walk. But
that is another story, Sir. The Centre cannot impose its will on the States. It is
constitutionally wrong. We will have a debate next week on GST and we will tell you

about it.

Sir, in conclusion, since you are talking a lot about the British, 1892, there are only
three Parliamentary democracies in the world which still have this ordinance raj possible
-- India, Pakistan and Bangladesh. So, the emergency ordinance route is dangerous.
And I want to end, Sir, by saying something very interesting. Before I joined politics,
I used to do quizzing once for my livelihood. Where did these ordinances actually come
from? It is interesting. [t comes from the Government of India Act, 1935. That is the
route of all these ordinances. And why? Because the Viceroy could pass anything he
wanted at any point. Sir, the Viceroys and their attitude have gone, but the attitude of

arrogance still remains with this BJP Government. Thank you, Sir.

SHRI A. VIJAYAKUMAR (Tamil Nadu): Hon. Vice-Chairman, Sir, [ support the
Epidemic Diseases (Amendment) Ordinance, 2020. Sir, the Ordinance defines healthcare
service personnel as a person who 1s at risk of contracting the epidemic disease while
carrying out duties related to the epidemic. The act of violence includes any of the
following acts committed against a healthcare service personnel: harassment impacting
living or working conditions; harm, injury, hurt, or danger to life; obstruction in discharge
of duties, and loss or damage to the property or documents of the healthcare service
personnel. The Act also specifies that the Central Government may regulate the inspection
of any ship or vessel leaving or armving at any port and the detention of any person
intending to travel from the port, during an outbreak. The Ordinance expands the
powers of the Central Government to regulate the inspection of any bus, train, goods
vehicle, ship, vessel, or aircraft leaving or arriving at any land port, port or aerodrome.
The Ordinance specifies that no person can commit or abet the commission of an act
of violence against a healthcare service personnel. My suggestion is that if an act of

violence against a healthcare service personnel causing grievous harm is committed,
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the person committing the offence will be punishable with imprisonment between six
months to seven vears and a fine between rupees one lakh to five lakh. These offences
are cognizable and non-bailable. Persons convicted of offences under the Ordinance
will also be lhable to pay compensation to the healthcare service personnel whom they
have hurt. Such compensation will be determined by the Court. In the case of damage
or loss of property, the compensation payable to the victim will be twice the amount
of the fair market value of the damaged or lost property, as determined by the Court.
If the convicted person fails to pay the compensation, the amount will be recovered

as an arrear of land revenue under the Revenue Recovery Act, 1890.

The cases registered under the Ordinance will be investigated by a police officer
not below the rank of Inspector. The investigation must be completed within 30 days
from the date of registration of the FIR. The inquiry or trial should be concluded within
one vear. If it is not concluded within this time period, the Judge must record the
reasons for the delay and extend the time period. However, the time period may be
extended for more than six months at a time. When prosecuting a person for causing

grievous harm to healthcare service personnel..(Interruptions)...
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI A. VIJAYAKUMAR: The court will presume the person guilty of the offence
unless the contrary is proved. I am supporting this Bill. T also thank the corona warriors

of the country. Thank you, Sir.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, thank you very much for giving me
an opportunity to speak on the Bill.

Sir, when the lockdown was announced in March, 2020, it was done without any
preparation by the Central Government and even the State Governments were not
consulted with the result that you could see the pathetic sight of people, inter-State
migrant labour, street vendors, autorickshaw drivers, barbers, washermen, etc. The
Government has not brought forward any effective scheme for these downtrodden
people. Even for the death of inter-State migrant labourers who undertook journey in
the horrible and inhuman conditions, their near relations were not paid any compensation
by the Railways. The epidemic disease cannot be controlled by simply imposing {ine
and imprisonment against poor people who are already living under abject poverty.
Therefore, the Government should bring forward a Bill for suitable packages for

ameliorating the lives of these people.

Sir, the corona virus has no medicine. The Government says and advises that
people should live very cautiously in their homes. For that, they have to stay with
masks. But they cannot go out of their houses. How will they live? Will the Government
support the ordinary and poor people? It is not done. [ want to speak about migrant
labour. We are asking for a national register for migrant labour. But none of the
Governments is serious about this issue. The migrant labour is utilized in organized and
unorganized sectors. Even in the organized sector, they don't have any protection.
When they need labour, they bring them by air or in air-conditioned buses. Afterwards,
they throw them away. Hence, they have to walk with their children, elderly parents and
pregnant women. What action are vou going to take against the contractors who

brought those poor workers and left them without any notice?
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: PSUs, MINCs and IT sector sent away all contract,
casual and outsourced people without paying them. Labour should not be treated as
a commodity that if you want you can take and 1if you have problem, you can throw

them away without any notice.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: Yes, Sir. The Ministry of Home Aflairs issued a circular.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon Member, we are running out

of time.

SHRI M. SHANMUGAM: Circular stated that all the employers should pay wages

without any deduction; nobody should be retrenched or dismissed from service.
THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.

SHRI M. SHANMUGAM: Only one minute! It 1s very unfortunate that the same
Ministry of Home Affairs filed an affidavit before the court stating that the Government
withdrew that circular because the employers filed a petition that they are not able to
pay. It proves that this Government 1s working [or the employers and not for the

working class. Thank you, Sir.

DR. K. KESHAVA RAO (Telangana): Mr. Vice-Chairman, Sir, [ have a very short
intervention to make. I will not take much time. There is no blame-game here at all. If
I am trying to tell you something, it does not mean that we are opposed to you
Everyone is concerned about the epidemic and what is happening around us. If some
suggestions are made by Prof. Ram Gopal Yadav, you must take it as a part of it. So,
kindly do not take it as a blame game. We are not interested in blame game. Now,
you have come out with a Bill that is going to protect our great warriors of this
epidemic. My salutations to them because it is they who have been at the forefront
and have been helping us very much. Unfortunately, they have been subjected to some

kind of a harassment which nobody would tolerate.

Sir, what 1s happening is this. They were not only badly handled, their morale
really affected. Now, let us think, it is not only they who need your protection but even
the other people around. Take for example; Ram Gopalji has talked about the private
hospitals. Let me tell you with all authority and responsibility that a private hospital
had charged 90 lakhs for one patient -- the case had gone up to the Court in Hyderabad
and they have won -- to give the corpse; the man was dead by that time. For such kind
of a thing, a protection is needed from the Centre -- whether the Centre or State -- and
as Mr. Derek said, it is a State subject. We were handling it so well. You had AYUSH,
we had our own insurance scheme. You had this one Advisory; we had State orders
going around. But, today, vou do not care for what exactly the State is doing. I am not
trying to tell you because this 1s an ordinance-raj. In ordinance-raj, even my words,

perhaps, would not convince. Now, 1n this case, what [ am trying to seek 1s that we
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need protection as far as the hospitals are concerned. The Centre can think of some
order because as he said, it is not only for the Government hospitals, even private
hospitals have a right to do that. Now, there are dead bodies. You know the conditions
of the dead bodies. Now, let us come out with some kind of a mechanism where the
Central Government or State Government or some agency takes care of it. The dead
bodies were piling up in one of the hospitals when I went there but it was sent
somewhere. So, this also must be taken into consideration as far as that aspect is

concerned.

Now, let us take, for example, buses. Ram Prasadji said, I should not use the word
migrant labour. T would say, the labour from other State, thevy were here. When they
were going back, all of a sudden you stopped the trains and the buses. You asked the
State Government to stop the inter-State buses. Now, that alfected those labourers'
movement. So, now, alright, you have asked us to do it. You come into the picture,
intervene and try to give us some kind of a solution or advisory in such cases. Though
it is over now, but what I am saying is this. Let this Central Government, before
interfering with the State laws or State powers or State rights, also think what exactly
the State wants to do. Consult the States. Whatever a State wants, please help them
if you can as you owe us a lot of money on GST. Please try to give us, we would do

our job. This is what we are trying to say.

SHRI SUBHAS CHANDRA BOSE PILLI {Andhra Pradesh): Sir, thank you very
much for giving me the opportunity to participate in the discussion on the Epidemic
Diseases (Amendment) Bill, 2020. T would only give two or three important bullet points

and suggestions. So, please allow me.

Sir, 1 deeply regret to bring to your kind notice that there has been a systematic
mcrease 1n incidents of attacks and harassment of nurses, doctors and other medical
personnel. We need to have a zero tolerance policy towards the attacks on our COVID
warrios. They are the ones who are putting their lives on the line for the country.
Doctors need a moral boost. I agree with the press briefing of the Ministry of Health
which says that there have been attacks and unwarranted violence and harassment
against the medical professionals. Such a situation tends to hamper the medical
community from performing their duties to their optimum best and maintaining their

morale which 1s a critical need 1n this hour of national health crisis. Sir, I am witness



Statutory Resolutions... [19 September, 2020] ..Government Bills 371

to the very good work done by Visakha Institute of Medical Sciences which is in
Andhra Pradesh and the city name 1s Visakhapatnam. They put their heart and soul into
their jobs and take care of their patients selflessly.

Sir, the Epidemic Diseases Bill was tabled on 28th January, 1897, during an
outbreak of bubonic plague in Mumbai. It has been over 120 years and, therefore, these

changes are needed in this Act.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, vou need to

conclude.
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, one or two points.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): No; we don't have that time.
Finish quickly.

SHRI SUBHAS CHANDRA BOSE PILLI: The Epidemic Act should be extended
bevond the doctors to include sanitation and other cleanliness workers to save them
from any further bureaucratic excesses. In the current situation, these workers are also
facing a similar type of stigmatization, unwarranted violence and harassment. We
should have further amendment to the Epidemic Act to define the term Epidemic or
Disease and also the Act does not talk of strict measures or directions to the Government

to follow at the time of epidemic.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, you are out of

your time. Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: T will say only one point. The Epidemic
Act should create a special body consisting of epidemiologists, virologist and

immunologists.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, 1 will have to

move. I will have to move on. Please conclude. I will have to move on.

SHRI SUBHAS CHANDRA BOSE PILLI: And, the Government officials who shall

decide the course of action for the Government wherever the epidemic 1s declared.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Thank you hon. Member. Next
is, hon. Member, Prof. Manoj Kumar Jha.

PROF. MANOJ KUMAR JHA (Bihar): Thank you hon. Vice-Chairman, Sir. It 1s nice

to see you sitting there. It is your maiden day and compliments from my side.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Hon. Member, please conclude.
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THE VICE-CHAIRMAN (DR. SASMIT PATRA): Now, Shri Binoy Viswam.

SHRI BINOY VISWAM (Kerala): It is so glad to see you there. Sir, everybody will
agree that this Bill...

THE VICE-CHAIRMAN (DR. SASMIT PATRA): You have two minutes.

SHRI BINOY VISWAM: Sir, we have three minutes. Please don't take away the
timne.

THE VICE-CHAIRMAN (DR. SASMIT PATRA): Please start.

SHRI BINOY VISWAM: Sir, the Government has come up with a Bill. The intentions
are really good. 1 believe something more needs to be added. 1 sincerely hope that the
hon. Health Minister, who is a noble doctor, a genuine man, will respond to our
proposals very positively when he will respond to the discussion. My first point is this.
Among the healthcare warriors, doctors, nurses and the paramedics, of course, what
they are doing is immensely great. They should be protected, no doubt. But along with
them, the karmcharis, the safar karmcharis, the sweepers, the people who are down
below, their safety is also equally important and they should be addressed properly.
Sir, these days showed to the whole world one truth that is about the greatness of
physical labour. Everybody knows that without them, no work can be successful. The
real warriors are the warriors down below. So please take care of them in a proper way.
My next point is this. There is violence, violence not only from outside, but from inside
also mainly in the private hospitals. I may call it the five star private hospitals. The
position 1is that the situation in hospitals 1s very, very bad. The health warriors, the
Corona warriors, their experiences are very bitter. From this city of Delh, I can narrate
minimum ten instances. A nurse from Delhi, she was threatened and put to over duty

and she got affected with Covid-19. Then the management imposed charges on that
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poor lady. From that hospital, without the PPE kits, she was forced to work and then
when she got affected, she was asked to pay the bills there. This 1s the situation. Such
kind of looting has to be stopped. One more thing. Everybody in this House raised an
issue which is the true way of expressing it. Physical distancing or social distancing,
I believe that it 1s high time as a policy; the Government should say, 'this is not social
distancing but physical distancing'. Sir, one more sentence. We have a great drama club
in Kerala which is called the KPAC. In one of the dramas, early dramas, 'Aswamedham,
the drama posed a question to the society, "Whether disease is a crime or not'? No, no.
Disease is not a crime. With that in mind, the people, the karamcharis, the poor, the
warriors, the doctors, the nurses, the paramedics, all of them should be protected and
the private looters have to be taken into consideration and thev should be prevented

from looting the people.

THE VICE-CHAIRMAN (DR. SAMBIT PATRA): Thank you, hon. Member. Now,

Shri Kanakamedala Ravindra Kumar. You have two minutes.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Thank you,
Sir, for giving this opportunity. I congratulate you for being on the Chair. The Government
has brought the Amendment through Ordinance. Now, they brought the Bill to replace
the Ordinance. The attacks on healthcare personnel and their property were widely
reported during the lockdown. The proposed new sections intend to protect and save
the healthcare personnel, particularly, doctors, who are frontline warriors fighting against
corona. If care is taken to ensure that all essential personal kits are available to doctors,
this Bill will be a much effective one. If the Government organization fails to provide
and extend all facilities/equipments to doctors, what 1s the remedy available for those
doctors to redress their grievances? So, I urge the hon. Minister to consider it. It is
not against the persons, if the State 1s also indulged in these types of activities, that
provision has to be applied to respective Governments also. For example, in the State
of Andhra Pradesh, in Visakhapatnam, one doctor, Dr. Sudhakar, was suspended for
raising voice against non-availability of Personal Protection Kits. Not even mask was

provided to them.
(MR. DEPUTY CHAIRMAN i# the Chair)

SHRI KANAKAMEDALA RAVINDRA KUMAR: When they raised voice to draw

the attention of the Government, they were victimized, suspended from service. That
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doctor is still under suspension. This is the state of affair in the State of Andhra
Pradesh. The High Court was forced to take suo moto cognizance of the case against
the State of Andhra Pradesh and referred the matter to the CBL Likewise, a private
doctor, Dr. Ramesh was harassed and haunted like anything by the police under...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Member, speak on the subject.

SHRI KANAKAMEDALA RAVINDRA KUMAR: It is the subject listed by the
Chair. The State itself involved. He was forced to approach the hon. High Court to seek
protection from the State Government. Due to non-supply of proper kits ete. in Andhra
Pradesh, like, Ongole, Anantapur, Tirupati, Srikakulam, Kurnool, Visakhapatnam, Kadapa,
Nellore, Rajahmundry, Tenali, etc. -- there were at least 20 places -- some of the junior
doctors, nurses have conducted dharnas against the State Government for non-supply
of the material, PPE kits etc. If the Government 1s indulged in such activities, it 1s for
the Central Government to take care of it. The Central Government has provided huge
funds to the State Government. There are allegations that the funds are misutilised and
corruption allegations are there in purchasing the kits etc. At this stage, it 1s high time
for the Central Government to intervene and advise the State Government not to
indulge in any activities, any violence against the doctors. I urge the hon. Minister of
Health to take care of it personally and note down the incidents which have happened
in the State of Andhra Pradesh. Sir, this is direct violence against the doctors and
frontline warriors, who have to run the hospitals. The Central Government should take
care of it. Finally, T would like to request the hon. Minister of Health to attend the
grievances of the doctors and nurses and non-supply of the materials and register the

case against them to do justice...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, we should come to the
rescue of the doctors who are victims in the hands of the States and give necessary

protection to them and give proper advice to the State Governments to set things right.

SHRIMATT VANDANA CHAVAN (Maharashtra): Sir, I would certainly say that
this Bill gives a feeling of safety to the medical personnel and boosts their morale while

treating the epidemic-affected. But, Sir, I feel that this 1s absolutely a knee-jerk reaction.
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I think, the Government should have thought of a better legislation which would have
provided protection to doctors and other personnel. Not only during the time of the
epidemic, there are incidents, no doubt, but, in normal circumstances, there are even
more incidents that we have witnessed against the doctors. Therefore, I think, the
Government should have come up with a better legislation. Also, it is not just the
doctors, but, as my earlier colleagues have also mentioned, even the allied workers. Sir,
nobody has talked about the ASHA workers. We have read and seen on the television
that ASHA workers used to go to every home to take a survey. One, they have not
been paid for their services, nobody has even bothered and secondly, they have not
been given any kind of protection. So, where do the ASHA workers figure in this
legislation? Sir, I want to point out even one more thing that we always come up with
multiplicity of legislations. All these provisions should have gone under the Indian
Penal Code. In the State of Maharashtra, in 2018 itself, we amended Section 332,
'causing hurt to public servant' and Section 353, 'assault or criminal force against public
servant’. We enhanced the punishment. Not just this, this covers public servants,
police and Government doctors also. I would say that the Government of India should
have gone even a step forward that not just the public servants, but, even the doctors
and the allied workers working in the private sector, they also should have been given
protection, and this would really have brought justice to all of them. Lastly, Sir, we also
need to go to the root problem as to why this 1s happening. 1 am glad that the Bill which
has been given, in Clause 3D says, 'it recognizes culpable mental state'. So, only if there
is a culpable mental state will the accused be convicted? Sir, this means that there is
a reason why the patient or the relatives of the patient gets agitated against the system.
So, have we thought of a system, have we thought of any guidelines as to how we
can bring better coordination between the doctors' community and the patients or the
relatives of the patients, so that, there are no agitation kind of purposes? Thank you,
Sir, for giving me the opportunity to speak on this Bill.
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MESSAGES FROM LOK SABHA
(I) The Appropriation (No.3) Bill, 2020
(IT) The Appropriation (No.4) Bill, 2020

SECRETARY-GENERAL: Sir, with your kind permission, I rise to report to the
House the following messages received from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha:-

@

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation
(No.3) Bill, 2020, as passed by Lok Sabha at its sitting held on the18th September,
2020,

2. The Speaker has certified that this Bill 1s a Money Bill within the meaning
of article 110 of the Constitution of India."

ay

"In accordance with the provisions of rule 96 of the Rules of Procedure and

Conduct of Business in Lok Sabha, I am directed to enclose the Appropriation





